HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION

No. 469/Rules/DHC Dated: 11.10.2012

In exercise of the power conferred under Section 5(1) and (2) of the Right to Information Act,
2005, High Court of Delhi hereby replaces the existing Notification No.181/Rules/DHC dated 11.8.2006
and designate the following Officers as the Appellate Authority, Public Information Officers and
Assistant Public Information Officer for High Court of Delhi, as required under Section 19 of the Right to

Information Act, 2005: -

S. DESIGNATION PARTICULARS OF THE | PARTICULARS OF
NO. DESIGNATED OFFICER BRANCHES UNDER THEM
1. APPELLATE REGISTRAR
AUTHORITY (ESTABLISHMENT)
DELHI HIGH COURT, |  -—--
NEW DELHI
2. PUBLIC JOINT REGISTRAR Establishment-I
INFORMATION (ESTABLISHEMENT) Establishment-11
OFFICER - | DELHI HIGH COURT, Gazette-|
NEW DELHI Gazette-11
Vigilance
Library & ILR
Rules
Translation
3. PUBLIC JOINT REGISTRAR Cash & Budget-I
INFORMATION (GENERAL) Cash & Budget-I1
OFFICER - 1l DELHI HIGH COURT, Accounts
NEW DELHI General-I
General-II
HCJ Secretariat
Mediation Cell
RG Secretariat
PS to Hon’ble Judges
Protocol
P&P
4, PUBLIC JOINT REGISTRAR Computer
INFORMATION (COMPUTER/STATIONARY) | Stationery
OFFICER - 11l DELHI HIGH COURT, Digitization of Records
NEW DELHI Filing
Listing
Statistics
Company
5. PUBLIC JOINT REGISTRAR Appellate Side Branches (Copy-
INFORMATION (APPELLATE) A, Despatch, Inspection, Process
OFFICER - IV DELHI HIGH COURT, Serving Agency, Case Flow
NEW DELHI Management, JMLRC, RKD)




Criminal

Civil, Writs

Original Side Branches
(Copy-O, RKD, Inspection)

6. ASSISTANT ASSISTANT REGISTRAR
PUBLIC (ESTABLISHMENT)
INFORMATION DELHI HIGH COURT, | -
OFFICER NEW DELHI

NOTE: THIS AMENDMENT SHALL COME INTO FORCE FROM THE DATE OF
ITS PUBLICATION IN THE GAZETTE.

BY ORDER OF THE COURT
Sd/-
(V.P. VAISH)
REGISTRAR GENERAL

Amendment stands published in Delhi Gazette Extraordinary, Part IV, No. 171 (NCTD No.161) dated 11.10.2012



